CAT/7/12

IN THE CENTRAL:  ADMINISTRATIVE TRIBUNAL C@
c -  NEW DELHI ‘
OA. No. 256
ﬂTg. 2564/89 | 199

DATE OF DECISION  21.12.19¢€90,

Shri Anil Paranjape  Petitioner Applicant

Shri Ramji Srinivasan Advocate for fhexRetidEioncx(gs)AppliCant
_ Versus ‘

Shri P.H, Ramchandani - Advocate for the Respondent(s)

1

CORAM '
The Hon’ble Mr. P.K. Kartha, Vice-Chairman (Judl))

The Hon’ble Mr. 0O.K. Chakravorty, Administrative Member,

1. Whether Reporters of local papers may be allowed to see the Judgement ? g
2. To be referred to.the Repbrter or not ? '

3. Whether their Lordships wish to see the fair copy of the Judgement ? / Mo

4. Whether it needs to be circulated to other Benches of the Tribunal ?

(Judgement of the Bench dslivered by Hon'ble
Mr, U.K.: Chakrayorty, Administrative Mamber)

The applicfant filed this -applicétion under Section
19 of the Adminiétratiue Tri bunal's Act, 1985 praying for a
declaration th‘at fhe is entitled to be appointed to the
Indian Inf‘ormafién Service as per the list of preferencss
expressed by h;’.mfand the merit rankin.g obtained by him and
for a direction t?o them to appoint him to Group 'A' Civil

i _
Service {Indian Information Service) with immediate effect

and for treating.him as being in regular service in the

’V I.I.5. from the cliate when the appointments were first made.
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" 24 The applicant appesared in the 1988 Civil Services

Examination conducted by the U.P.S5.C. | He was declared

successful and became eligible for appointment to the
Civil Services Sy obtaining a rank of 629, At ths time
of submiséion of application, he was called upon to
submit a list of preferences of the services he uould
likelto join, ih case ha was selected, In the said list
of preferencaes, he mentioned the Indian Foreign Ssrvicse,
the Indian Administrative Service, the Indian Police
Service, and the Indian Information Service, Aftar the
results were published in Juns, 1988, the respondents
asked the successful canditates to submit revised list
of preferences, and that it would be considered while
alloting/allocating/appointing them to the Service.
PQrsuant to. this, the gpplicant submitted a list of

preferences for:! . the 1.F.S,, IAS, IPS and IIS
V -

and did not mention any other Service,

3, The respondents informed the applicant on

10.8.,1689 that he was hsing tsntatively considered for

appointment to the Central Service Group 'A* C,I,S.F.

(Central Industrial Security Force), He was further

informed that this was conly a tentative allocation and

that it may undergo change within his preference and

g///that-after the final allocation wvas made, the formal

/
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of fer of appointment would be sent t6 him by the
concerned cadre conﬁrolling authbrity of the Service
t§ which he Uas'Fina;ly allotted,
4. The applicant has stated that he had never
preferred C,I,5F, By lstter dated 10.8,1989, the
épplicant was also directed to proceed to Nagour and
report to the Director, National Academy o Direct
Taxes, Nagour feor Foundation Course T:aiﬁing. He\
proceeded .to Nagpur and joined the training, hoping
tﬁat his list of preferances would he taken into account
in finally allocating him te his Service.
S5e On 31.,8,1989, the apéliCant informed the
réspondents that he had indicated his choice for the |
Indian Informaticn Service only and prayed that hs be

i
allotted to the said Servics, UWhen the final list after
reallocation to the i.I.sﬂ.uas published, it had names
of candidates who had obtained ranks upto 628, The
aﬁplioant, who had the rank of 629, claims‘that he is
eligible in vieu of the vacancies available,
Be The respondents have stated in their counter-
affidauit that there were 13 vacancies in the Indizan

Information Sérvice to be filled up by candidates

belonging to genseral category on the basis of the

9f// results of the 1988 Exanination. 13 candidates belonging
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to Gensral Category, had’baen allocated to the said
Service strictly on the basis of the rank obtained by
them and preferences of Service exercised by them,

The rank of the last General candidate to bs allocated
to I.I.5. was 613, The respendents have produced as
Annexure to the counter~affidavit the allocation of
candidates to the Indian Information Sarvice which
substantiates the assertions made by them, . The
applicant could not be allocated to the Indian Information
Service hecause of his 1ou%éanking. In yieu of ﬁhis, he
was trasted as a candidate uith\equal praference forthe
remaining Services and was allocated to the C,I,S5.F.,
uhere a uauancy.uas available.

7 Af ter going through the records ofltha Caseg and
hearing the learned counsel for the respondents, us
feel that there is no merit in the prasent application,
At the hsaring held on 5,9,1990, the-learned counsel
for the applicant stated that he had not recsived any
instructions from his client, The cass was listed

for further directions on 12,12,1920, when the learned
counsel for the applicant did not appear in the Court.
The applicant was given the liberty to file written

submissions, if any, within one waeek, This has also

g/(/ not besen done,
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B, In the facts and circumstances of ths case,
Wwe see no merit in the present application and the

sama is dismissed at the admission stage itself, The

interim order passed on 4,7,1%20 is her=by vacated,

A

There will be no order as to costs,

_ @% 1o

(. Ko Thakr#Gorty ) | (P. K. Kartha)
Administrative Membar Vice-Chairman{Judl, )
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